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Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the Sapphire Land Development Private Limited
on receipt of Order on 10.05.2021 (Order passed on 30.04.2021).

The creditors of Sapphire Land Develdpment Private Limited, are hereby call_ed upon to sub<mit
their claims with proof on or before 24.05.2021 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 1'2, shall.md(;cate }tsstcl:r)lltie
of authorised representative from among the three ipsolvency professionals listed again y
No.13 to act as authorised representative of the class in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.
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:10.05.2021, Mumbai





{ "type": "Document", "isBackSide": false }

